IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI,

OA.No,1€694 Date of Degigégn;]é.]ﬂ,12ﬁg.

Shri Senjay Kumar Applicant

Shri V.P. Sharma Counsel for the aspplicant
Versus

E.S.I.C. through its
Director-Genersal,
Panchdeep Bhawan

and others, Respondents
Shri G.K, Nayyar Counsel for the respondents,
e CORAM:

The Hon'ble Mr, P.K. KARTHA, Vice Chairman(J).
The Hon'ble Mr., B.N. DHOUNDIYAL, Member (A) .

1. Whether Reporters of local papers may be il
alloved to see the Judgement? ‘j/ﬂ

2, To be referred to the Reporters or not? Lﬂ‘4

Jupc i BEl

(of the Bench delivered by
Hon'ble Member Shri B.N, DHOUNDIYAL )

This application has been filed by Shri Sanjay Kumer,
who is aggrieved by the action of the respondents in not
allowing him to continue working after 16,3.92, though no
written orders to this effect were received and his juniors

and similarly situated persons were retained in service,
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2 The applicant wes sponsored for the post of Chowkider
in the Indira Gandhi E.Sele Hospital, by the Vivek Vihar
Enploynent gExchange and Qas duly selected by an Interview
Board constituted for this purpose. An appointment letter
was issued to him on 2.7.91 and he joined his duties @as
Chowkidar on 6.7.91. According to him, he cont inued

working upto 15.3.92 without any preak in service and to the
entire satisfaction of his superiorse. However, after
16.3.92, he was not allowed to perform his duties, NoO
written order of diaengagament was communicated to him,
while his juniors were retained in service, He made repress-
ntations for regularisation of his services on 24,3.,92 end
27,6492, which were not replied to. The applicant claims
that he was Sponsored by the Vivek Vihar Employment Exchange
meant for requler workers and not through Kemla Market
Employment Exchange, which is meant for cesual labourers. He
prays that his disengagement weeofo 15,3.,92 may be declared
jllegal and the respondents pbe directed to consider his

ragularisation as Chouwkidar,

. 4 on 7.7.92, an interim order was passed by this Tribunal
directing the respondents to consider engaging the applicant

as Casual Labourer, if vacancies exist, and in preference i

pl;;ana with lesser length of service and idE
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y In the conspectus of the facts and circuautauc‘Q}f?i; ‘
of the case, the only relief that can be given to the

applicant is to direct the respondents to consider engaging

him as casual labourer, if vacancy exists, and in preference

to persons with lesser length of service and outsiders, For

this purpose, any vacancy arising not on}y as Chowkidar, but

also other categories of Casual Labourer shall be takem into
account,

8. The interim order dated 7.7.92 is hereby made absolute,

9. There will be no order as to costs,

(BoN. DHOUNDIYAL) | (PoK. KARTHA)
MEMBER (A) 6{“['77/ VICE CHAIRMAN(D)
kam141092




